DELHI LEGISLATIVE ASSEMBLY 

Revised List of Business

Thursday 27th December 2007/ 06 Pausa 1929 (Saka)
2.00 PM

	1
	Question Hour: Starred Questions as shown in separate list to be asked and replies given.

	2
	Special Mention (Rule 280): Following Members to raise matters under Rule 280: -

1.Shri Sushil chaudhary                                            6. Shri Surender Kumar

2. Shir Mohan Singh Bisht                                        7. Shri  Dharam Deo Solanki

3. Shri Shadi Ram                                                     8. Shri Kulwant Rana

4.Dr. Jagdish Mukhi                                                   9. Shri A. Dayanand Chandila A

5. Shri Ramvir Singh Bidhuri                                    10. Prof. (Smt.) Kiran Walia



	3
	 Adoption of Reports: 

1. Shri Ramakant Goswami

    Shri Sahab Singh Chouhan
      to move the following Motion: “That this House agrees with the Fourteenth  Report of the Business Advisory Committee presented on 26th December,2007”
 2.  Shri Ramakant Goswami

      Shri O.P. Babber

         to move the following motion “That this House agrees with the Eleventh  Report of the Private Members Bills and Resolutions Committee presented on 26th December,2007”

	4.
	Papers to be Laid:

1.Shri. Raj Kumar Chauhan, Minister of Corporation & Development to lay the following notifications: -

(i)Notification No.F.47/Coop/Policy/05(ii)/690-98 dated 26.05.2006 regarding constitution of Delhi Co-operative Tribunal in Delhi under section 114 of the DCS Act.2003.

(ii) Notification No.F47/Coop/16/policy/05/699-707 dated 26.05.2006 regarding framing of Delhi Co-operative Tribunal Rules 2006 under section 114 of the DCS Act. 2003.

(iii) Notification No.F.47/Coop/16/policy/06/717-725 dated 07.06.2006 regarding appointment of Chairman and Member of Delhi Cooperative Tribunal under section 114 of the DCS Act.2003.

(iv) Notification No.F.37/policy/RCS/142-150 dated 19.10.2007 regarding framing of the Delhi Cooperative Societies Rules 2007 under section 137 of Delhi Cooperative Societies Act. 2003.

2. Dr. A.K.Walia, Minister of Finance, to lay the following notifications: -

(i) No.F.5 (111)/Fin. (T&E)/2007-08/Jsfin/159 dated 19.11.07 regarding appointment of the Indian Stamp (Delhi Amendment) Act, 2007 w.e.f. 20.11.2007.

(ii) No.F.14 (20)/LA-2007/LJ/07/7042 dated 13.11.2007 regarding Indian Stamp (Delhi Amendment) Act, 2007.

(iii) No.F.10 (6)/Fin. (T&E)/2007-08/Jsfin/72 dated 19.10.2007 regarding Delhi Liquor Licence (Amendment) Rules, 2007.

 (iv) No.F.12 (3)/Fin. (T&E)/2007-08/Jsfin/256 dated 14.12.2007 regarding Pravasi Bhartiya Divas-2008 (luxury tax exemption).

	5.
	Legislative Proposals
 Introduction of Government Bill:-

1. ‘The Indraprastha Institute of Information Technology- Delhi Bill, 2007': Smt. Sheila Dikshit, Chief Minister to introduce  ‘The Indraprastha Institute of Information Technology- Delhi Bill, 2007(Bill No. 13 of 2007)' with the leave of the House.

2. 'Prevention of Defacement of Property Bill-2007': Shri Raj Kumar Chauhan, Minister of Urban Development to introduce 'Prevention of Defacement of Property Bill-2007, (Bill No. 14 of 2007)' with the leave of the House.

(2) Consideration and Passing of Bill :

Smt. Sheila Dikshit, Chief Minister to move that ‘The Bharat Ratna Dr. B.R.Ambedkar University (Amendment) Bill, 2007 (Bill No. 10 of 2007)' introduced on 26th December 2007 be considered.

Also to move that the Bill be passed.

	6
	Short Duration Discussion:

Dr. Jagdish Mukhi

Dr. Harsh Vardhan
Shri Harsharan Singh Balli
"Regarding the continuing grim situation of power in the Capital after its privatization."



	
	Delhi                                                                                                                             Siddharath Rao

27th December, 2007                                                                                                            Secretary



